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Affidavit w be Fuenished by the canaidgate alongwith Nomination Paper
Before the Retviaing Officer

For clection to...ooinnnynnne. o{name of the Hous

v-!'_H

Fears, resideid of, ;‘:f:h
ton, do hereby salemnly atfirm und stale on og

i firike out whichever is nol applicahl

am a candidate set up h}-ﬂ-----?ﬂ_-'--- oo name of the political party )/ am centesting .

e

Independent candidatc,

Constituency| Name of tiae Consilisee oy

VW SR, VIDYART duaghener i o, L} MESH KL ALV IDYALR)
i’lﬁﬁﬁm |L1.H$OHEJ dddress ), o cdimdndoie al e akmivg

(1) Details of PAN and status nrﬁlinguf Ineome 1ax refurn :

[ 8. No. [ Names | Permanent The financial year for | Total income
Account Mumber | which the last shown In Income

| {PAN) Income-tax return has | Tax Retun | in
= s 2 been filed | Rupeesy |
RO, AEMRVEQIM| 98t) 10— |
T seowe AUPNVESEH  3on ~ |-

3; Dependent | o WA . _

i Dependent 2 »)

i Dependent 3.

(3) The following case(s) is/ are pending against me in which cognizance has been taken by the caurt:-

NPy

{if any) filed against the above order(s) -

SL [ Offence [ Description L
Na.
{a} | The details of cases where the court has taken S L
cognizance, Sections of the Act and description
of the offence for which cognizance taken ; ]
: (b} | Mane of the cauri, Case Na, and Date of andar
taking cognizance .
{1 | Details of Appeal (s) / Application(s} for revision i . ]

4. Cases in which | have been convieted by @ court of law{other those referred 1o in Form 16}

'[E}
|

| {h)

|
! Lﬁam{s} of order(s) .

Thie details of cases, Sections of the
Act and description of the offence for
which convicted :

| Mame of the Court(s), Case Neo, and

M-




fiv)

N
tap Punishme L impases .

e e

13 Thut | give bevem below the detuils of e ussets (movable and bamovable vic,j of mysels

e spouse and all dopendents:

NTEH

A Details of may s hle assers :
M- "

|, Assets in joint name indicating the extent of joint ownership will also have 1o be given

. In case of dtﬁﬁi!ﬂ nvestment, the details including Serial Number, Amaunt, Date of Deposit, the Scheme
Name of Banks Tnstitution and Branch are 1o be given

1. Value of Bonds/Share/Debentures as per the current market vilue in Stock Exchange inrespect ot liaed

Lompanies and as per hooks in case of non- listed companies should be given.
4. Dependent’, here means u person, substantially dependent on the income of the candidate.
5. Detaiks ineluding amount is 1o be given separately in respect of each investment)

S [ Description +

-

l'r?uh inhand

Self

Spouse

Dependent-1

Dependent-2 i Dependent-3 |

loeoenmd

50,0000

Qi) | Details of Deposits in Bank

i accounts  (FDRs, Term Deposits

| and all other types of Deposits
including saving accounts),
Deposits with Financial
Institutions, Non Banking
Financial Companies and
Cooperative societies and the
amount in each such deposit

-mm»-o-tfr

Sbrﬂﬂ:;}

4

e

i) | Details of investment in Bonds,
Debentures/shares and units in
companies/Mutual Funds and

others and the amount,

to, wtrf-d

Details of investment in NS5,

and imvestment in any Financial
Instrument in Post office or
Insurance Company and the
amuount

Postal Savings, [nsurance Policies

by 5 s9)]

(V) | Personal loansfadvance given 1o

Fvi)

any person or entity including
| firm, Company, Trust etc, and
| other receivables from debtors
_pand the amount, i

NiL

9 Mﬁse[,

Mator Vehickes/Aircrafis!
| Yachts/Ships (details of Make,
Repistration No. ete, Year of
Murchase and amount 3

¢ 5v,000
snfwni
ot

ﬁg}.ﬁr‘t‘ L,_
M- "
Leanads).

[ {viit] Jewelry, bullion and valuable

| thing { give details of weight and

i vilie) i

1k AD
'?},'_-.itt;'r;ﬂ

Nl




Tv j- %Wy other assels such . value of
£ laims/interest

| Iiu, | Ciross Tolal value

<& Dretails of Immovable asscts:

D‘ﬂh"ﬂ 1.:?me-ﬂ# h“a o

antﬂ"i‘ I

(Nete: 1 Prﬂpﬂﬂlﬁ li'ljﬂlnl ﬂwrlﬂrshlp indicating the ¢ xtent of joint ownership vill alsa have o be indicat o

7

e 1w =

2 . Each land or building or apariment should be mentioned separately in this format.)

5 | Deseription
Ma

Self

' Dependent-1

UDependent-2 T"Il;é[;f_.-n_d'e_rlt'-j |

0
Location(s)
| Survey number(s)

ML

Avren (Total measurement in
acres)

e

Sl E T

“Whether inherited property
[ Yes or NOY)

Date of purchase in case of self
acquired property

Cost of Land (in case of
purchase)at the time of
purchase

Any [nvestment on the fand by
way of development,
construction etc,

Approximate Current market
value

(i)
Location(s)
Survey numben(s)

B Kgraana

Area (Total measufement in
sq. fi.}

? kallda

| Whether inherited property
{Yes ar NO)

N

Date of purchase in case of self
acquired property

S oed

Cost of Land (in case af
purchase) at the time of
| purchase

t;Lﬂ',bﬂ'ﬂ‘;

Any Investment on the land by
way of development,
construction etc.

TS

| Approximate Current markr:l:
va!u:

2,50 ot

(i) | Ci i

{ {includ.l‘ngnpartmum}
| | “Location(s)

| =Survey number(s)

NAL

Built up Area (Total
| measurement in sq. ft.)

NY L




(iv) | Reesi

|
o

'V wiher inherited propeny
_I (" e oae N

—_——

| L of purchase in case of aeif
i Ured peopens

ECE

FE gl of propery :iﬁ_Tns_: of
| 1 rchase) al the time oF
L ehase

|
- C—d—
1
H

[ Ay Invesiment on the
| Prisperty by way of

} Aevelopment, construction ate.

i Approximate Current marker
| value

w—te

uil {ineluding
apanments,

-Loscation(s)

- Survey numben(s)

NIL

Fleb
Kﬂ-ub-u-lllxk

Flak

B

l Area (Total measurement in
Lsa )

= roHr

Built up Area (Total
measurement in sq. ft.)

16D SPr

‘Whether inherited property
{Yes or NO)

ND

Date of purchase in case of self
acquired property

1198

Cost of property (in case of
purchase) at the time of
purchase

foven|-

Any Investment on the land by
way of development,
construction ete.

Approximate Current market
value

20 mﬂ!?{,.

Others (such a3 interest in
property)

larmaﬁ’fr

L (vi)
|

Total of Current Market
Value of (i) to (v) above

e &ﬂnu—s’L‘

Sp, 0800 }'.

fqmwf.-

(6] Tgive herein below the details of liabilit
{Note: Please give separate details of n

[t

ies/ dues to public financial Institutions and government :-
ame of Bank , lnstitution, eatity or individual and amount for each item)

i Description Self Spouse(s) Dependent-1 | Dependent-2 | Dependent-3 |
I Loan or dues to Bank/Financial SUesed I’J‘:’- w
- Name of Bank ar Fl ,}W‘;w B l1!" ! "
| Amount outstanding < powik | \ ' 'I
| Mature of loan il m:-

Loan or ducs to any i

individuals! Entity other than e s

mentioned in (i) above, frooea)- ;'i Pt & {

Mitme(s) (- foa i il

Amount Gutstanding = -

Nature of loan | Canlome



Ay alher linbility

|
Carand total of liabilities

T aL

. Jigentod

(i}

(sover ament Dues: |

¥ -

Thues 1o departments dealing
with government
Aarcoinmadation

Dues to departments dealing

with supply of water

i
1

NTL

Dues to departments dealing
with supply of electrictty

Dues to departments dealing
with supply of
celephones/mobiles

Dues to departments dealing
with government transport
(including aircrafls and
helicopters)

Income Tax Dues

Wealth Tax Dues

Service Tax Dues

Municipal /Property Tax Dues

Sales Tax Dues

Any other dues

'Eumjc

Shve P

Grand total of all Govt. dues

b reeed

{7) Details of profession or occupation:

(8} My educational qualification is as under:

s Self... . M4&. |
b, Spouse ,.-E.Ub‘r:'-.h

-

A b LD -

{Give details of highest School / University education with fisll form of the certificate/ diploma/ degree course)
{Name of the School /Callege/ University and the year in which the course was completed.}

(©). ABSTRACT OF THE DETAILS GIVEN IN (1) TO (8) ABOVE:
1. | Mame of the candidate Sh/Smt/Kum.
Foll posial address ]

state

3, | Number and Mame of the constituency and

3. | Name of the Political party which set up the

candidate {otherwise write ‘[ndependent’)

{a) Mumber of cases in which conviction arder
passed (other than those referred to in Form 26)




coor 3] have 1akhes cognieane

() Tranl number of Fending cases whore the i !/_}.:4 {
B k ‘ * |

T paNal B U Yew Brwhich tast 7 Ttk e S

ke SSAFPEN PR T . | Incume Taa Return filed

[ (8] Candidate o - 1‘

_ | (b} Spomse: i R |, N e ek

. | {e) Dependents [ [ i
| 6. _ Details of Assets and Liubilities in rup:ﬂ - it

Description | Self Spouse | Dependent-1| Dependent-ll | Dependent-ill |

A Maoveable T = !
| Asset (Total value) 20 Enmﬁ-}i’lﬂﬂn ! l
[} - | Tmmovahle B O g i

1 Rt Be00000[-3000 nui;' moowg}- .

i) | Purchase Price and
Development Cost of
Immovable Property
| (Total Value)
[ii) | Approximate Current
Market Price of
Asse: (Total Value)
T Liahilities
(i) Government

dues (Total) [oooooH
{ii) Loans from Bank,
Financial Tnstitutions and 15000 ool Iluwno{
others (Total)
8. | Highest educational qualification:

MA. PHD, LB

(Give details of School / University education with full form of the certificate/ diploma/ degree
course) (MName of the School /College/ University and the year in which the course was completed.)

-

VERIFICATION

I, the deponent, above named, do hereby verify and declare that the contents of this affidavit are true und correct to the
best of my knowledge and belicl, no part of it is false and nothing material has been concealed there from. | further
deelure thit |

{a} there is no case of conviclion or pending case againsi me other than those mentioned in items 3 and 4 above;

ity |, miy spouse, or m:.--dcperld:uu dur not have any asset or liability, ather than these mentioned in items 5 and 6
whovy

Verifiedat... ﬁ‘dﬂ) ... this the. ;;““f ety s g P 2008
@i

DEFONENT




Mote: | Affidavit snould be filed latest by 3,00 PM on the last date of filing nominatians,
Z A ftidavit suould be sworn before an Lnith Commissionar or Magistraie of the First Class o tefore & Mot
Publiz
. Al cotumns should be filled up and v column 1o be left blank. 15 ihere 35 no information to fardisl b espod of
any iiem, either “Nil" or “Mot aplicabla”, as the case may be, should be mentioned
4 The affidavit should be either tvped v written legibly and neatls
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